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joining you in congratulating our scientists
on the success of 'Prithvi.' They are also
expressing their concern for 'Agni.' You
may make a statement on 'Agni' at you
convenience...(Interruptions).... Now we
are in the midst of Zero Hour.

RE. GRAVE LAW AND ORDER
SITUATION IN U.P.—CONTD.

SEEEIL SIS EIDENERC TN IS RS
ERIT2EGTES IS HX1 You go back to what is
happening in Uttar Pradesh.

it Brama TR agdd - (ST IR
Fed, T HA off SR oW &b W Bl 98
oI | T8T 40 BT ST Fhd © al 31fl SR
<9 H 1 31T ot € STaeRvr 3R gt @

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI S.R.
BOMMALI): He is going to Orissa.

SHRI TRILOKI NATH CHATUR-
VEDI: Yes, he is going to Orissa.

But, can he not stay for another five
minutes here?

We all share the agony of Orissa.

THE DEPUTY CHAIRMAN: He is
going there with other leaders also. That is
why Shri Sikander Bakht was kind enough
to cooperate in making the statement by the
hon. Prime Minister.
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*Expunged as ordered by the Chair.
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I8 el & f—
"In their judgment, the Bench called
the Proclamation ratified by the
Parliament 'issued in colourable ex-

ercise of power and based wholly on
irrelevant and extraneous grounds'."

"The Government did not initiate
discussions with leaders of major
political parties."

3aH I W) el T B fh—

"A floor test should have been
thought of or considered."

3% I8 W peT TS fh—

"There was no serious attempt by the
Governor to preserve democracy."
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SHRI SATISH AGARWAL: While
Rome was burning, Nero was fiddling!
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THE DEPUTY CHAIRMAN: One second
....(Interruptions).... Please sit down. Mr.
Chairman has permitted you and I allowed
you to speak for a long time. If you do not
want the Governor and if you feel he is not
doing his job properly, there is a proper
way to move a motion about it, if you like.

SHRI SATISH AGARWAL: This is a
preface to that motion.

THE DEPUTY CHAIRMAN: Being a
very senior person, you know that.

SHRI SATISH AGARWAL: I have only
said that this is a preface to the motion.

THE DEPUTY CHAIRMAN: But the
preface should come in writing in a prop
er order. My duty as the Presiding Offic
er is and has always been to see that
whatever you want to do, you do it in a
proper way. There is a way to do it. So
please come in a proper manner. But it is
not proper to speak about a constitution
al authority who is appointed by the
President, whom you do not like, perhap-
s—and I have no objection to that much,
but......... (Interruptions)...

SHRI SUNDER SINGH BHANDARI
(Rajasthan): The question of our not liking
is that he is not behaving properly.

THE DEPUTY CHAIRMAN: I am just
putting it in my own way. If some
Members in this House feel that way, that
he is not performing his duty according to
what is expected, then there is a way to
move it. If you like. I can read the matter. If
you don't want it, then please confine
yourself to law and order. If somebody is
not performing his duty, there are way to
mention it. It should be done in a proper
manner but not irresponsibly on the floor of
the House because it is not proper.

SHRI SIKANDER BAKHT: We are
only demanding that he should be dismis-
sed because, for whatever is happening in
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Uttar Pradesh, it is the Governor who is
responsible.

THE DEPUTY CHAIRMAN: Because
what I am reading...
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SHRI SIKANDER BAKHT: We can
demand.

SHRI SATISH AGARWAL: There is a
difference between a Governor acting as a
Governor in a State where there is an
elected Government and a Governor acting
in a State in an executive capacity on
behalf of the President. Here in U.P. the
situation is different. He is exercising
executive functions. He is not only the
constitutional head of the State but he is
also the executive head of the State.

THE DEPUTY CHAIRMAN: Agar-wal
Ji, I have not written the Constitution. Nor
have I written the law. I am not the author
of the Constitution. I am only telling you
what is written here. It is entirely up to you
how you want to implement it. But the
Constitution is not written by me.

SHRI TRILOKI NATH CHATUR-
VEDI: When there is a motion under rules
there is no question of Constitution.

THE DEPUTY CHAIRMAN: There is,
if you like. There is a provision that you
move a substantitive motion. I am only
trying to tell you what could be proper.

[24 FEB.
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SHRI SIKANDER BAKHT: We will abide by
what you say.

THE DEPUTY CHAIRMAN: Thank
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DI JATIT S .....(FIHH)...

DI gATH ....(HETH)...

A IS FTHE R E? ... AH)...

SHRI SATISH AGARWAL: The Home
Minister should be asked to come before the
House and make a statement.

SYHUR : T AR ... T AR, 9
RITHE T E? ...(TIH)..

Jag Rrega woit : 8 = @ qRa an
PR Y8BT gSIAN HRAT MY ... (TIHM). .
STy 5 gtk 05 gy datn st

ks e oyl B e 29l ol

Joaumf : § G A1 qE s S a1
FEL T .....(FAI)... 31T AT IS 1 P&
g .....(TIYH)...

it 3t Sft : Mt AR @ € ... BTAT
DI Al ARIZ B? .....(TIIH)...

T Transliteration in Arabic Script
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SU[UTAFY : SRT 39S 919 A ATyl
PR SOd d1E SN BRAT & BRI

SHRI S. S. AHLUWALIA: Let the
Home Minister be called. (Interruptions)

SYED SIBTEY RAZI: Madam, I agree
with my hon. colleagues. The Home
Minister should be summoned. (Interrup-
tions).

SHRI JITENDRA PRASADA (Uttar
Pradesh): Madam, you direct the
Government to call the Home Minister.
(Interruptions)

SHRI SATISH AGARWAL: Madam,
call the Home Minister. We are not
prepared to listen to the Human Resource
Development Minister. (Interruptions)

THE DEPUTY CHAIRMAN: Please
listen to me. (Interruptions)

Y srofia Snft : Bg gfrafed # st &
el ARG BT fm =1 ......(ae ). ..

it Rraws g1g @ 981 B W g ge
Jhdl &1 981 W BAT e 9hd B

# W THIA SRl (SR I=9) ¢ QR
T AN ol g% &1 981 BV 8l jEl &

it el Sl @ 9% R 9=} B </ B
.U, Y.P. BIF DI ARDR TR 4 b (g1
T, SRl URS HICH T8l BRIl Tl

ot g2 Rt ot 2 IR wRw A Ry
Tgd TG 8| $HDT WD < F oY T8
g3 @l gsl dIRIG M =Ryl

2} foTe= 991e : I8 984 YR Al §
39 AWMl Bl TIel A8l S Adhdll

THE DEPUTY CHAIRMAN: Please
listen to me. Otherwise, I will adjourn
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the House. (Interruptions) The House is
adjourned for lunch till 2.00 P.M.

The House then adjourned for lunch at
thirty-eight minutes past twelve of the
clock.

The House reassembled after lunch at six
minutes past two of the clock, The Vice
Chairman (Shri G. Swaminathan) in the

Chair.

SYED SIBTEY RAZI: Where is the
Home Minister, Sir? We have raised this
issue in the morning. (Interruptions)...

SHRI SATISH AGARWAL: We have
asked for Home Minister.
(Interruptions)... We want the Home
Minister to come and make a statement.
(Interruptions)...

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Minister of State
for Parliamentary Affairs is there. He
wanted to say something.

SHRI SATISH AGARWAL: What does
he want to say?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U.
VENKATESWARLU): Sir, the hon. Home
Minister is held up in the other House. In
the light of the discussion of this morning,
I have discussed this issue with the hon.
Home Minister. Since he is held up in the
other House he wanted me to make a
commitment here in this House.

Sir, the Government had noted the grave
concern expressed by the hon. Members
during Zero Hour this morning about the
law and order situation in U.P. If the hon.
Members bring a motion under any regular
rule and the Chairman accepts and directs
the Government, the Government will not
have any objection to having a discussion
on this issue on any mutually acceptable
time and date. The Government is ready to
have a discussion, Sir, if the Chair directs.

SHRI SATISH AGARWAL: A
discussion is already going on. A regular
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motion under rule 168 is there. A regular
motion on which a vote has to be taken has
already been noticed. We have already

given notice. It is already pending.
(Interruptions)...

st BRI 3STH (Madhya Pradesh): &1
M A Re T R &l .....(caaem)...

SHRI SATISH AGARWAL: It is
already pending. A motion under rule 168
is pending. (Interruptions)...

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
S.R. BOMMALI): Your notice has not been

accepted by the Chairman.
(Interruptions)...
SHRI SATISH AGARWAL: A

discussion is going on. (Interruptions)...

SHRI S.R. BOMMALI: Your notice has
not been accepted by the Chairman.
(Interruptions)...

SHRI SATISH AGARWAL: That is
technical. You are too technical. A
discussion is going on. Members will
speak on this subject. How can you prevent
Mr. Pranab Mukherjee and other Members
from speaking? It is agitating the minds of
the Members.

SHRI SIKANDER BAKHT: When we
were talking informally I was given to
understand that the Government was
believed to have agreed to a discussion
under rule 176. Therefore, let there be no
more confusion whether we are going to
have a discussion or not. Let it be
understood clearly that we are going to
have a discussion under rule 176, Short
Duration Discussion, on the issue of
prevailing condition in Uttar Pradesh. Let
us have a very straight-forward
commitment on that.

SHRI PRANAB MUKHERJEE (West
Bengal): Mr. Vice-Chairman, Sir, I had a
discussion with the Minister of State for
Parliamentary ~Affairs. The discussion
could be raised in two ways. As my
colleague, Mr. Satish Agarwal has pointed
out, a motion has already been moved
under rule 168. When we discussed it with
the Minister of State for
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Parliamentary Affairs we agreed than
instead of having it under rule 168 we will
give a motion under rule 176...
(Interruptions)...

SHRI SIKANDER BAKHT: We will
get our earlier motion converted into one
under rule 176.

SHRI PRANAB MUKHERIJEE: ...or we
can convert it into a discussion under rule
176. It is a question of technicalities
because the Chairman will have to formally
approve that motion. But it is agreed by all
sides including the Government that a
discussion on the situation in U.P. will take
place under rule 176. That is the firm
commitment we are having. Mr. Vice-
Chairman, Sir, 1 think with this, the
impasse can be overcome and we can start
the normal business.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Minister has
agreed that there will be a discussion; after
its acceptance by the Chairman a date and
time would be fixed and at that time the
Home Minister would also be present in the
House and the discussion would take place.
There will be no problem. It is all right.

STATEMENT
ORDINANCE

Lalit Kala Akadami (taking over of
management) Ordinance, 1997

REGARDING

THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT (SHRI
S.R. BOMMAI): Sir, I beg to lay on the
Table a Statement (in English and Hindi)
explaining the circumstances which had
necessitated immediate legislation by the
Lalit Kala Akadami (Taking over of
Management) Ordinance 1997. [Placed in
Library. See LT 1361/97]



